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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
IN OA 271/2025

IN THE MATTER OF:

SHIVENDRA SINGH ...APPLICANT
VS

UTTAR PRADESH POLLUTION

CONTROL BOARD & Ors. ...RESPONDENTS

Rejoinder to the Reply Affidavit on behalf of U.P. Pollution
Control Board, Respondent No 1, District Magistrate,
Respondent No. 2 and Central Pollution Control Board,
Respondent No 6 IN 271 OF 2025

TO,
THE HON’BLE CHAIRMAN AND HIS COMPANION MEMBERS OF

THE HON'BLE TRIBUNAL

MOST RESPECTFULLY SHOWETH:

I. SHIVENDRA SINGH, S/o Lal Babu Singh, R/o Chaira Khas, P.O.
Sarya, Padrauna, Kushinagar, Uttar Pradesh - 274304, presently

at Delhi, do hereby on solenin affirmation state as under:-
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1. That I am the Applicant in the above captioned matter and
am well conversant with the facts and details of the same,
hence am competent to swear this affidavit.

2. That I have carefully perused the Reply Affidavit filed on
behalf of the Uttar Pradesh Pollution Control Board
(hereinafter “UPPCB"/"Respondent No.1"), District
Magistrate (herein after Respondent No 2) and Central
Pollution Control Board (herein after Respondent No 6) , by
way of this Rejoinder Affidavit, seeks to traverse the
incorrect, evasive and misleading averments contained
therein and to place before this Hon’ble Tribunal the correct
factual and legal position.

3. That save and except what is expressly admitted herein, all
statements, submissions, explanations and denials in the
Reply Affidavit of the Respondents are specifically and
unequivocally denied as false, self-serving and contrary to
the factual matrix emerging from the material placed on

record by the Applicant.
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PRELIMINARY SUBMISSIONS

4. That at the outset, the Applicant submits that the present
Original Application raises issues of continuous and ongoing
environmental harm arising from the illegal operation of
brick kilns without mandatory statutory consents and in
violation of binding siting norms and closure orders. The
matter is not confined to a past or isolated breach, but
concerns a sustained pattern of illegality that directly
impacts public health, agricultural productivity and local
ecology.

5. The Applicant further submits that the burden of establishing
effective closure and compliance squarely lies on the
Respondent authorities and the brick kiln operators once it is
admitted or evidenced that: the units have been operating in
the past; and the statutory consents (CTE/CTO, EC,
groundwater permissions) are either absent or have been
violated. In such circumstances, mere reliance on a single

monsoon-season inspection, without contemporaneous
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records of dismantling, sealing, disconnection of utilities or
prosecution, is legally insufficient to discharge this burden.

6. That it is respectfully pointed out that the inspection and
verification exercise has been structured in a manner that is
inherently incapable of revealing the true extent of
violations. Inspections have been undertaken during
mid-June to mid-October, i.e., the monsoon season when
brick kilns customarily close operations on their own due to
rains and unsuitable conditions for drying bricks. Conducting
inspections only in this window, and then recording that
units were “non-functional”, creates a misleading picture of
compliance, while the same units resume operations before
and after the monsoon.

7. That the Applicant submits that inspections so conducted are
practically void or frivolous for the following reasons First,
inspections were deliberately timed in the monsoon months
when, as a matter of common knowledge within the
administration  itself, brick kilns generally remain

non-operational due to seasonal and practical constraints;
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recording them as “closed” during this period does not,
therefore, evidence compliance during the active operating
season. Secondly, numerous kilns shown as “closed” have, in
practice, resumed full operations almost immediately after
inspection demonstrating that closure orders are not being
enforced on the ground.

8. That whereas the contemporaneous record especially the
GPS photographs of the sites in question incontrovertibly
establishes pervasive and continuing non-compliance on the
ground and a concerted effort to construct a facade of
compliance through belated, paper-based exercises which
bear little or no correlation to the actual status of brick kiln
operations in District Deoria. A copy of the said photographs
is attached herewith as a part of ANNEXURE R-1

9. That the Applicant further submits that, even after this
Hon’ble Tribunal’s subsequent order dated 22.12.2025 in OA
No. 271/2025 and the inspections allegedly undertaken
pursuant thereto, the concerned brick kilns in District

Kushinagar have resumed and continue their operations in
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open defiance of both judicial directions and UPPCB’s own
closure/notice  proceedings. By representation dated
03.03.2026 addressed to the District Magistrate, Kushinagar
and marked to CPCB and UPPCB, the Applicant has
specifically brought to the authorities’ notice that the very
brick kilns whose closure was claimed before this Tribunal
had, in fact, restarted their operations shortly after the
orders; fresh GPS-tagged photographs of these kilns in
active operation have been supplied; and the kiln-owners are
openly stating that they are running their units under
political patronage and that nothing will happen to them
despite the NGT's order. A copy of the said representation is
attached herewith as ANNEXURE R-1

10. That the Applicant has, therefore, formally requested
immediate and effective enforcement, including stopping
operations for the 2025-2026 season, but there is no
indication of any prompt remedial action, which reinforces

the Applicant’s case that enforcement by the authorities
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remains largely illusory and that strong, time-bound
directions from this Hon’ble Tribunal are now indispensable

11. That the Applicant also emphasises that the concerned
authorities are independently aware of the continuing
operation of brick kilns at these locations nonetheless, these
authorities have allowed the situation to deteriorate to a
point where brick kilns are openly operating in violation of
siting norms, consent conditions, fuel restrictions and
groundwater regulations, and in direct and continuing breach
of the orders of this Hon’ble Tribunal, thereby amounting to
a collective abdication of statutory duty. Uttar Pradesh
Taxation Department and Mining Department, if impleaded
by this Hon’ble Tribunal and directed to produce records
about all the kilns in question, the true picture would
become clear.

12. The Applicant submits that the Respondent authorities’
approach amounts to “paper compliance”: rules, notifications
and closure orders exist on record, but there is no effective

implementation on the ground. This pattern stands
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demonstrated by: admitted absence of statutory consents;
prior closure orders in related proceedings; GPS-tagged
photographs evidencing active brick kilns adjacent to
agricultural land; and the conspicuous choice of monsoon
months for inspections. In such a scenario, this Hon’ble
Tribunal’s intervention is necessary to pierce the facade of
compliance and ensure real and time-bound enforcement.

13. That it is also respectfully submitted that, given the
nature of the violation and the precautionary principle and
polluter pays principle embedded in environmental
jurisprudence, the standard of scrutiny must be strict.
Where there is credible material showing illegal operation
and environmental harm, any ambiguity or doubt arising
from incomplete or poorly timed inspections must operate
against the violators and the defaulting authorities, not
against the affected public or the environment.

14. That the brick kilns are blatantly violating environmental
requirements on multiple, simultaneous counts. They are

operating without any groundwater NOC for exploitation,
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have no high boundary walls enclosing the premises, lack
mandatory signboards, and do not maintain the statutory
air-quality monitoring registers. Basic foundational records
such as the date of establishment, date of commencement,
contemporaneous inspection reports, and renewal-fee details
are neither available nor furnished despite repeated
demands, indicating deliberate non-maintenance.

15. That the cumulative effect of the above facts is that the
mandate of this Hon'ble Tribunal in OA No. 271/2025 has not
merely been neglected but has been reduced to a set of
paper formalities, thereby seriously undermining the sanctity
of this Hon’ble Tribunal’s orders and the rule of law in the
environmental regulatory sphere. The Applicant, therefore,
humbly prays for a rigorous, independent and
season-appropriate verification mechanism, with
accountability fixed for wilful non-compliance, so that the

orders of this Hon’ble Tribunal are not rendered nugatory.
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16. The Applicant seeks liberty to produce additional
documents/averments after the District Magistrate and/or

other parties file their reply.

PARAWISE RESPONSE TO THE REPLY AFFIDAVIT OF THE

RESPONDENT UTTAR PRADESH POLLUTION CONTROL

BOARD)

17. That the contents of para 1-4 are a matter of records and
do not warrant a specific reply.

18. That with respect to the contents of para (sub-paras
(i)=(vi)), the Applicant submits that UPPCB’s own affidavit
and inspection report collectively establish that:

a. several of the brick kilns either have never obtained
Consent to Establish and Consent to Operate or have
been issued only belated show-cause/closure orders;

b. at multiple sites, brick kilns continue to exist and
operate under changed names (e.g. India Ent

Udyog/Manglam Ent Udyog; Braj Narain Singh HUF/Shri

10
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Ram Singh HUF), revealing a pattern of cosmetic
re-branding rather than genuine compliance; and

c. all the inspections relied upon are confined to
19.08.2025 and 11.09.2025 (and similar
monsoon/off-season dates) when, unsurprisingly, the
kilns are found “not in operation”, without any
inspection during the actual brick-making season to

verify whether illegal operations continue.

19. That the Applicant respectfully submits that, when read as

a whole, UPPCB’s own affidavit in fact corroborates the
Applicant’s case of sustained illegality and inadequate
enforcement rather than rebutting it. It is expressly
admitted that the brick kilns, such as M/s Maa Champa
Enterprises, have neither obtained Consent to Establish nor
Consent to Operate, and in other cases UPPCB only refers to
earlier show-cause and closure orders, without asserting that
any of these units have ever operated with valid consents or
have been subjected to environmental compensation for

their past violations. The reply further reveals a repeated

11
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pattern where, at the very locations of the implicated
Respondent kilns, other brick kilns under different names are
“found established” (for instance, India Ent Udyog being
replaced by Manglam Ent Udyog, and Braj Narain Singh HUF
by Shri Ram Singh HUF), which demonstrates that the
physical brick-kiln infrastructure remains intact and that
operators resort to cosmetic changes in nomenclature to
evade regulatory action, while UPPCB treats each new name
as a fresh entity rather than addressing the continuous

illegality at the site.

20. That crucially, for all six units, UPPCB relies on the fact

that they were found “not in operation” on a narrow set of
inspection dates, namely 19.08.2025 and 11.09.2025 (and,
in one case, around 10-12.09.2025), i.e. during or
immediately around the monsoon/off-season, when brick
kilns are ordinarily closed on account of heavy rains and the
impossibility of drying bricks, irrespective of any legal

enforcement.

12
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That these limited, date-specific observations cannot, by
any stretch, be treated as proof of genuine compliance or
permanent closure, because they do not address whether
the kilns have been operating illegally during the main
brick-making season in the preceding and succeeding
months, nor do they record basic indicia of recent operation
such as fresh brick stacks, excavation pits, fuel stock or ash
deposits. Nor does UPPCB’s reply disclose any follow-through
on the notices and closure orders it cites: there is no
material showing sealing of chimneys, dismantling of kilns,
disconnection of electricity or fuel supply, initiation of
prosecutions, or kiln-wise assessment and recovery of
environmental compensation for the years of admitted
operation without CTE/CTO and in violation of
siting/technology norms. In these circumstances, far from
exonerating the Respondent brick kilns, the reply underscore
that UPPCB’s response has been largely on paper—limited to
issuing show-cause and closure orders and recording

off-season non-operation—while allowing the underlying

13
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brick-kiln activity and environmental damage to persist on
the ground outside the narrow monsoon window.

22. That the Applicant further submits that the reply affidavit
filed by the Respondent is factually incorrect and incomplete,
and the same has also been demonstrated by the
subsequent written representation made by the Applicant to
the Regional Officer, UPPCB, Gorakhpur. In this
representation, dated 05.11.2025, the Applicant has
specifically pointed out concrete instances where the
affidavit mis-states the identity and status of brick kilns and
omits critical enforcement details, thereby misleading this
Hon’ble Tribunal on the true factual position. A copy of the
said representation along with its annexures is attached
herewith as ANNEXURE R-2

23. That with respect to M/s India Ent Udyog, the Applicant
has drawn attention to the GPS-tagged photographs and
brick-supply slips already filed, which bear the correct firm
name, GST number and address. The Applicant has also

relied on UPPCB’s own RTI reply dated 19.09.2025 (Ref. No.



185

1221/130/2025), wherein it is categorically admitted that no
NOC/CTE/CTO has ever been issued for M/s India Ent Udyog,
Village Rasulpur Pakadi, and that by State Board letter dated
01.09.2025 has a closure order been issued against this very
kiln.

24. That as regards M/s JDM Ent Udyog, the Applicant has
pointed out the contradiction between UPPCB’s stand in OA
No. 309/2022 and its recent actions. In OA 309/2022, in the
list of illegal brick kilns filed on oath, UPPCB recorded that
JDM Ent Udyog had already been subjected to a closure
order dated 15.07.2021, yet the present record shows that a
fresh cause-show notice under Section 31A of the Air Act
was issued only on 10.09.2025, and that no environmental
compensation has been imposed for its past illegal
operation, as reflected in the same list.

25. That similarly, in relation to M/s Bharat Ent Udyog, Village
Amwa Bujurg, Post Kubersthan, the Applicant has drawn
attention to the fact that UPPCB had issued a closure order

on 15.07.2021, but even thereafter no environmental
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compensation has been levied for previous unlawful
operation. The previous UPPCB itself states that, in the case
of M/s Bharat Ent Udyog, no NOC for establishment, no
CTE/CTO, no prosecution and no CTE, CTO, NOC or
environmental compensation have been provided, even
though a closure order was issued against this kiln, which
shows that enforcement has remained purely on paper.

PARAWISE RESPONSE TO THE REPLY AFFIDAVIT OF THE

RESPONDENT NO. 2 (DISTRICT MAGISTRATE,

KUSHINAGAR

26. The contents of the para 1-4 regarding the Respondent’s
designation and competence are a matter of record and
warrant ed no reply from the Applicant

27. That with respect to Paras 5 they reproduces the Hon’ble
Tribunal’s order dated 29.05.2025 and is a matter of record

28. That the contents of para 6 are matter of record.

29. That with respect to contents of para 7 and 8, the DM
relies on correspondence (letters dated 25.06.2025 and

09.09.2025) and an inspection report dated 09.09.2025 by

16
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the District Mining Officer, claiming that the brick kilns of
Respondent Nos. 9-14 were found “non-functional” at the
time of inspection.

30. That the Applicant respectfully submits that the said
inspection is wholly inadequate, misleading and deliberately
timed to coincide with the monsoon period when brick kilns
habitually remain closed on their own; this fact is
acknowledged even in the OA, where it is specifically
pleaded that brick kilns generally close around mid every
year due to the monsoon spell. The inspection dated
09.09.2025 is during this known seasonal closure and
therefore cannot be relied upon as proof of compliance or
actual closure pursuant to law; at best, it only evidences
that, like all kilns in the region, these kilns were temporarily
shut due to climatic and operational reasons inherent in
brick-making.

31. That the District Mining Officer’'s report annexed as
Annexure R-2 in the reply itself contains GPS-tagged

photographs that show permanent brick kiln structures,
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stockpiles and brick-making infrastructure continuing to exist
at each of the sites, which clearly demonstrate that the units
are established kilns rather than permanently dismantled or
lawfully sealed units. Further, the GPS-tagged photographs
now placed on record by the Applicant as Annexure R-1,
taken during the period 25.02.2026 to 27.02.2026,
unequivocally demonstrate that the respondent brick kilns
have resumed full-fledged operations in the regular
operating season without obtaining any fresh consents or
clearances and without complying with the mandatory
regulatory conditions. None of the authorities has acted on

the detailed representation containing GPS photographs.

32. That neither the DM nor the District Mining Officer have

recorded any of the critical parameters which this Hon’ble
Tribunal has repeatedly emphasized in brick-kiln cases, such
as: presence of freshly fired bricks stacked near the
chimney, freshly moulded green bricks, fresh excavation of
soil, presence of fuel stock, recent ash deposits, etc., which

could have indicated recent operation despite the monsoon.

18
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33. That to reiterate Applicant had specifically pleaded in para
31 of the OA that if at the time of inspection the kilns are
found closed, the presence of bricks piled either adjacent to
the chimney or inside the chamber should be recorded to
establish recent operation; this crucial direction has been
completely ignored by the local administration. The DM'’s
affidavit is silent on any physical verification immediately
prior to or after the monsoon season, which are the peak
operational windows for brick kilns; the failure to conduct
inspections during the actual brick-making season indicates
a casual or complicit approach.

34. That with respect to the contents of para 9 wherein the
Respondent undertakes to “ensure” that Respondent Nos.
9-14 do not operate without valid CTE/CTO is merely
prospective and does not deal with the prolonged illegal
operations that have already taken place for several years,
which must attract closure, environmental compensation and
prosecution. It is respectfully submitted that in light of the

above preliminary submissions and parawise reply, it
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remains merely a paper assurance devoid of effective

enforcement

PARAWISE RESPONSE TO THE REPLY AFFIDAVIT OF THE

RESPONDENT NO. 6 (CENTRAL POLLUTION CONTROL

BOARD)

35. That the contents of the para 1, recording that this
Hon’ble Tribunal by order dated 29.05.2025 sought a reply
from CPCB in OA No. 271/2025, is a matter of record and
needs no dispute. It is submitted, however, that the limited
stance now taken by CPCB does not fully reflect its role in
guiding and supervising State Pollution Control Boards
(SPCBs) in matters involving systemic non-compliance by a
class of polluting industries like brick kilns.

36. That Para 2 are precisely the factual and legal grievances
brought in the OA, and CPCB does warrant no reply.

37. That the contents of the para 4 describing CPCB’s

constitution under the Water Act and its functions under the

20
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Water Act, Air Act and Environment (Protection) Act, is a
matter of record. The Applicant emphasises that these very
functions—including coordination with and guidance to
SPCBs—require CPCB to ensure that directions of this
Hon’ble Tribunal and central notifications on brick kilns are
meaningfully implemented by UPPCB, especially when
specific instances of non-compliance are brought to its notice
in this OA.

38. That the contents of the para 5 records that SPCBs/PCCs
are empowered to implement the Water and Air Acts in their
territorial jurisdiction. The Applicant does respectfully
submits that CPCB cannot use this as a shield to limit its role
to mere correspondence when there is clear evidence that
UPPCB is not effectively enforcing central standards and NGT
directions against thousands of brick kilns, including the six
units in question.

39. That the contents of the para 6 and 7 recite the MoEF&CC
Notification dated 22.02.2022 prescribing PM standards,

conversion to zig-zag/vertical shaft/Piped Natural Gas,
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approved fuels, and various siting criteria, as well as the U.P.
Brick Kilns (Siting Criteria for Establishment) Rules, 2012.
The Applicant fully relies on these norms, and submits that
CPCB’s own summary of them only strengthens the case
that the Respondent kilns—located near habitation and
agricultural land and operating without CTE/CTO—are in
clear breach of both central standards and state siting rules.

40. That the contents of the para 8 states that brick kilns
should comply with the MoEF&CC notification and the U.P.
Brick Kiln Rules, 2012. The Applicant points out that this is
exactly the relief sought in the OA; what is missing from
CPCB’s reply is any assessment or comment on the fact that,
on the Applicant’s unrebutted material, the six Respondent
kilns are not complying with either the technology/fuel
requirements under the central notification or the siting
requirements under the 2012 Rules.

41. That the contents of the para 9 acknowledges that brick
kilns should operate only after obtaining prior CTE and CTO

from the concerned SPCB/PCC and must comply with the
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conditions therein. This statement directly aligns with the
Applicant’s RTI-based case that the present kilns have no
such consents; yet CPCB’s reply does not address this
admitted non-compliance or suggest any remedial or
supervisory action from its side in view of UPPCB’s inaction.

42. That in para 10, CPCB states that it has “pursued the
matter” with UPPCB via letter dated 22.07.2025 and email
dated 04.09.2025 for action-taken/status reports, and that
the report is still awaited. The Applicant submits that this
shows that, even by the date of CPCB’s reply (24.09.2025),
no concrete action-taken report had been secured from
UPPCB in spite of NGT's directions, and CPCB has stopped at
mere reminders rather than invoking its power to issue
binding directions or escalate non-compliance to this Hon’ble
Tribunal.

43. That the contents of Para 11-12 warrant no specific reply
from the Applicant

44. That in this factual background, the Applicant respectfully

submits that the Reply Affidavit of UPPCB does not
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demonstrate inadvertent delay or partial compliance but, on
the contrary, exposes a pattern of wilful and systemic
non-compliance: closure orders timed and recorded in the
monsoon when kilns are anyway dormant;
near-instantaneous resumption of operations thereafter;
re-emergence of the same units under changed names;
inconsistent figures of kilns and consents; static, recycled
lists; non-response to specific representations; lack of
follow-ups/coordination with District Magistrate/GST
Department/Mining Department to ensure effective
compliance of its closure orders and conscious inaction by all
concerned authorities despite being fully seised of the
magnitude of illegality.
PRAYER

In views of the aforesaid facts and circumstances, it is humbly

prayed that Honourable Tribunal may graciously be pleased to:

a. Hold that the Respondents have not complied in substance
with the order dated 29.05.2025 in OA 27/2025 and that the
Reply Affidavit does not establish genuine, ground-level

compliance; and
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b. Direct Respondent No. 1 - UPPCB, in coordination with the

District Magistrate, Kushinagar and with oversight of CPCB,
to ensure immediate and effective closure of all six brick
kilns named in OA No. 271/2025, disconnection of electricity
connection, dismantling of the chimneys, and ensure to
prevent their operation during the brick-making season
2025-2026 and thereafter until full legal compliance is

achieved.

. Direct a time-bound, independent joint inspection of all brick
kilns in District Deoria (with participation of CPCB), during
the active operating season, with a detailed, site-wise report
on legal status, consents, EC, groundwater NOC and actual

compliance; and

. Direct the UPPCB and the District Magistrate, Deoria to file
complete  original and digital records  (including
OCMS/OCMMS data, inspection/closure/sealing records,
photographs and inter-departmental correspondence) for all
Respondent kilns and to explain the discrepancies in

numbers, names and operational status;

. Assess and impose appropriate environmental compensation
on each of the six brick kilns for the entire period of their
illegal establishment and operation without consent and in
violation of siting norms, and to ensure recovery of such

amounts as arrears of land revenue within a time-bound

25
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schedule, with a compliance report filed before this Hon'ble

Tribunal.

f. Consider initiating appropriate proceedings for wilful
non-compliance and misrepresentation, and fix personal
liability of the concerned officers of the UPPCB, District
Administration, Minor Irrigation and other departments
found responsible, including by directing suitable

departmental action and, where warranted, prosecution; and

g. Pass any other order(s) as this Hon'ble Tribunal may deem
fit in the interest of justice, public health, and environmental

protection.
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BEFORE THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI
IN OA 271/2025

IN THE MATTER OF:

...APPLICANT

VS

UTTAR PRADESH POLLUTION

...RESPONDENTS

AFFIDAVIT

I. SHIVENDRA SINGH, S/o Lal Babu Singh, R/o Chaira Khas, P.O.
Sarya, Padrauna, Kushinagar, Uttar Pradesh - 274304, presently

at New Delhi, do hereby on solemn affirmation state as under:-

—
/C'

P

e

T
\ b

Aot

V

2. That I have read the

1. That T am the Applicant in the instant Original

Application and thus conversant with the facts and
circumstances of this case and competent to

swear this Affidavit.

contents of the

accompanying Application including the

submissions advanced and the Prayers sought.

3.1 state that the contents thereof are true and
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correct to the best of my knowledge and belief.

4. That the Annexures filed along with this

Application are true copies of the original.

2;4%gil_' “plivsendn Gl

DEPONENT

VERIFICATION

Verified at New Delhi on this 7th day of March 2026 that the
contents of the above affidavit are true and correct to the best of
my knowledge, no part of it is false and nothing material has
been concealed therein.

-l W ‘lg’_’
"""-L.Q L"'l.
Do . o SR el
a1 el
C— DEPONENT
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fesidp— 03—03—2026

Rrerfrerd 7erey

MA=TR g9, TR FRITR
STUE— HITTR
$H—dmkus@nic.in

1. I Afg— FE Iguel FEEer 9, uRa wad S oo TR fieell, T de —110032
$—8e— mscb.cpcb@nic.in

2. Hew Afge— SR U uguel FrEaer 91, dowo 12 9o e iR o@el S T Bie—226010
$—He— ms@uppcb.in

3. &ty JfPEN-— IR gS gguer EAT 91, AT e ST gerHe TREYR T dre—273008
$—8ei— rogorakhpur@uppcb.in

BRICE

UG HRIR | o7 wU | FAd 6 ST I8 $¢ 9col @ faves AR NGT <R T
feeell # AIRTT T1fredT H=aT OA number 271/2025 Shivendra Singh V/s Uttar Pradesh Pollution Controle Board
& ORS @1 FEH UBIT B BT B B | AT NGT =TT & §RT UTRT QY f&Hid 22 /12 /2025 &1
A o, RTaH AT NGT <ITed §RT Ul 991 T3 1Yl UhR | Harferd f&d T X8 06 ST Weor
BT G SIARI ATE 2026 H W S B, 5 RUic AFE NGT R BT UG 631 5 el faar
T AT | A NGT I & IR QT & HH H, IICT 99910 T §¢ ST bl Sk IaeT GGyl o7
IS gRT =1 JMee R &R f&ar 13 o |

3T 06 $c WOl BT IR Yo UGHUT FEAT IS gRT g1 ey ffa o= far a7 o, S 9
IR ge ¥l BT WAl G YO BN AT TAT B, AT I ST AT Bl HeoT AADI ERT (BHIS)
FRA B TAR B AT @Y B | R S weet 7 U e g PS ) e &, § a1 GPS Photograph
MU THHR & oy Her o &7 § |

A NGT IS &1 e gRT A T 29l U3 #, A NGT <11 & 31eawa fhar
(BFRE) R T ey frfd 89 @ 1% go o far T 2

JT: MY 198 © &5 377 Sc ¥ico! & Fala @I dchld §& ORIl S a7 §99a e gaiaroT
gl smRIfYa favar S |

Shivendra Singh
OA Number - 271/2025
HolTTh—
1. NGT <l & §RT IR TR f371d 22 /12 /2025 B 3K DI Bl |
2. 3¢ ﬂfﬁ DT GPS Photograph
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) 6Ps Map camera

Haraiya Khurd, Uttar Pradesh,
India &=
R2p8+p5m, Haraiya Khurd, Uttar Pradesh 274303, India

Lat 26.835955° Long 84.014191°
Wednesday, 25/02/2026 03:28 PM GMT +05:30

M/S Maa Champa Enterprises (Old Name- Premi Ji Bricks Field) Vill- Gangrani, Tehsil-

Padrauna Kushinagar



2] &Ps Map camera

Belahi, Uttar Pradesh, India ==

Balkhandi Sthan Rd, Belahi, Uttar Pradesh
2743009, India
Lat 26.853353° Long 83.992361°

Google Wednesday, 25/02/2026 01:13 PM GMT +05:30

M/S India Ent Udyog, Vill — Parsadpur (Rasulpur Pakadi) Tehsil- Padrauna Kushinagar
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Bl &Ps Map camera

Amawa Buzurg, Uttar Pradesh,

India &=

Q2vj+pph, Amawa Buzurg, Uttar Pradesh 274303, India
Lat 26.794086° Long 84.031762°

Friday, 27/02/2026 02:21 PM GMT +05:30

M/S Bharat Ent Udyog, Vill- Amawa Bujurg, Post — Kuberasthan, Tehsil- Padrauna Kushinagar

32
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2} &Ps Map camera

Maharani, Uttar Pradesh, India

R2cf+8xj, Maharani, Uttar Pradesh 274309, India
Lat 26.820309° Long 84.026808°
Wednesday, 25/02/2026 01:43 PM GMT +05:30

M/s S.N.G. Ent Udyog, Vill — Maharani Post Post — Kuberasthan, Tehsil- Padrauna Kushinagar
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B2 cPs Map camera

Singaha, Uttar Pradesh, India
-

R23c+63m, Singaha, Uttar Pradesh 274303, India
Lat 26.803159° Long 84.019846°
Friday, 27/02/2026 03:00 PM GMT +05:30

M/s Sri Ram Singh HUF, Vill- Singaha, Thana - Kuberasthan, Tehsil — Kasia,
Distt- Kushinagar

34
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Bl &Ps Map camera

Tadwa, Uttar Pradesh, India &=
Rxmr+92v, Tadwa, Uttar Pradesh 274309, India

Lat 26.833391° Long 83.99196°

Wednesday, 25/02/2026 01:22 PM GMT +05:30

M/s JDM Ent Udyog, Vill — Deoria tola, Post- Horlapur, Tehsil- Padrauna Kushinagar
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AT fBRY

EINCLS RG]

Jnar fder Hrar

Email- rogorakhpur@uppcb.in

favg—  #Fa NGT =ure 75 el # afae f&3 T3 0. A. No 271/2025 Shivendra Singh V/S Uttar

Pradesh Controle Board and ORS. # 3mus gRT <iflael f6d T3 vy oz =i 23,709 /2025 & = &
IS ERT 99T 94 # TTeia Rule f3F S & w7 et e frafoad famgsh & avw e amsar €1

1.M/s India Ent Udyog, Vill — Rasulpur Pakadi, Post- Pakadi Bujurg, Tehsil- Padrauna, Distt- Kushinagar.

A 3T 9T UH TAR THS! qediei— TS, S8 — FATR F Farfera fbar wmar R, o e
Fear 7% 0. A. No 271/2025 Shivendra Singh V/S Uttar Pradesh Controle Board and ORS. # ersfiir
fe® @& @Rv € wesr & 9w M/s India Ent Udyog, Vill — Prasadpur, Post- Pakadi Bujurg, Tehsil-
Padrauna, Distt- kushinagar forg far @ 21 0. A. No 271/2025 ¥ Saq Sc 9col &l BIeRNE ol
FI-AfSTeH & AR AT 7T &, I & 0. A. No 271/2025 ¥ — S g@lis &1 9ot o T ¥, R v
1 A, S0vHoE0 TR A §C e FT AT forar WA ¥ | Wt € U Frterd gy RA T SegeE A e
HEAT 1221 /A0—130 /2025 &7 19,/09 /2025 F VMR f&ar 17 & & aves srfery & gRT S99 s¢ wed &l
AT 8 NOC/CTE/CTO &t =18t fawam 1 &, | & M/s India Ent Udyog, Vill — Rasulpur Pakadi, Post-
Pakadi Bujurg, Tehsil- Padrauna, Distt- Kushinagar @1 Iva 918 @ U5 fRHie 01 /09 /2025 & dea9 & g1
MY SR fHar T R |(Fered)

2. M/s IDM Ent Udyog, Vill — Chaubey Tola(Deoria Tola), Tehsil- Padrauna, Distt- Kushinagar.

Jad € WSS B AUS PG P UAG  WEN U 32504 9d  —6/3  Heal
870 /10907110 / TREYR /2025 fAT®H 10,/09 /2025 @ §RT HRU qawit A N fhar 1, Sl a9+ NGT
_rrery 73 feee # Tf@a f&3 T 0. A. No 309/2022 Rambharose Tomar V/S State of U. P. and ORS #
IR Tew, e R 918 gRT R U weems ¥ SR wew # wuiferd fhd o ¥ eky de wedl @ | #
M/s JDM Ent Udyog &' f&siiss 15 /07 /2021 BT s=it e fafa fobar mam 8, R S $e 9ed & sRu qarei
HIfed 10,/09 /2025 FT SR fBAT S W& 2| 3W gC S @ Riwg onvd Frfe gRT fiwer ady WeleM g
B gataRer afogfl 98 o T} (99 0517 BH Wo —11204) (Werr)

3-M/s Bharat Ent Udyog, Vill - Amwa Bujurg, Post- Kuberasthan, Tehsil- Padrauna, Distt- Kushinagar.

TId IC WSS DI ATUD PRI B gRT 15,/07 /2021 DI §ve1 Y W) Har 2, aifeT sad 918 f
D PRI S gRT U Ay Harerd o 18 gataxer afoylh =& oFmar ar ¥ (IS [90—519,%9 %o —11268)
(GRERED

Fa: 39y e 2 b e J9F 7 A Y fIgei #Y e ¥ X@d §¢ 39 3¢ Wedl @ ey sriae
FR TY, T9B HATAT BT I¥ 2025-2026 F 9% AT 9 |
Rra=s g

o

36

R/O Chaira Khas, Post—Sarya ™| j L I loZs

Tehsil-Padrauna, Kushinagar
Uttar Pradesh- 274304
Mob- 9795911851
Email Id- singhshivendrapad2025@gmail.com
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918

Name of the

Location
(Village/
Tehsil/
District)

Date of
Clouser order

Inspection

Status of Brick Klin During

Closed
(Yes/No)

Date of >
Verification

3352

M/s Ray Enterprises,

Vill- Sirsiya Sagar,
Post- Khan Chhapra,
Tehsil- Padrauna,
Kushinagar

Kushinagar

15072021

Yes

21.06.2024

M's Sarvshr Hanuman Ji Int Udyog,

Vill Mundera Lala,

Tehsil- Captaingan;,
Kushi

Kushinagar

15072021

Yes

24062024

3354

M’s Sai Int Udyog,

Vill- Raipur
Banjariya, Post-
Madar Vindwaliya,
Tehsil-Padrauna,

K

Kushinagar

15072021

24.06.2024

|

M's Ray Int Udyog,

Vill and Post~ Barwa
Ratanpur, Tehsil-
Padrauna,
Kushinz

Kushmagar

15072021

24.06.2024

M's Yadav Bricks Field,

Vill and Post-
Rajapakad Semra
Patti, Tehsil-
Tamkuhira,

Kushi

|
i
[

M’s Surya Int Udyog,

Kushinagar

1507 2021

Yes

24062024

Vill and Post-
Turkpatt), Tehsil-
Tamkuhiraj,

Ki

Kushmagar

1507 2021

Yes

2406 2024

M/s Banistar Singh Int Udyog

Vill- Mahuawa
Bujurg, Post-

arkhana,
Tehsil- Kasiya,
Kush;

Kushinagar

1507 2021

Yes

24.06.2024

3359

Ms DK Int Udvog,

Vill and Post- Dumri

Sawangi Patti, Tehsil{
Hata, Kushinagar

Kushinagar

1507 2021

24.06.2024

3360

M/s Singh Int Udyog,

Vill- Kalyan
Chhapar, Post-

Kushimagar

1507 2021

Yes

24.06.2024

3381

M/s Mangalam Int Udyog,

Vill- Prasadpur, Post-
Pakdi Bujurg, Tehsil-
Padrauna,
Kush:

Kushnagar

15.07 2021

Yes

24.06.2024

3362

M/s Mahaveer Int Udyog,

Vill- Mujahana

Raheem, Tehsil-
Hata, Kush:

3363

M/s Shiv Shaktr In Udyog,

Kushinagar

Vill- Mehandigan),
Post- Ramkola,
Tehsil- Hata,

K

Kushiagar

15.07 2021

24062024

15072021

2406 2024

3364

M/s Mahaveer Int Udyog,

Vill- Harpur
Maghar, Tehsil-
Kushmn;

Kushmagar

15.07 2021

Yes

24.06 2024

3365

M/s Love Kush Int Udyog,

Vill- Mujhana

Basantpur, Post-
Muwhana, Tehsil-
Ki

Kushmagar

15.07.2021

24062024

3366

M/s Khan Bricks Freld,

Vill- Nautanhardo,
Posi- Kuber Asthan,
Tehsil- Padrauna,

Kush:

Kushinagar

15.07 2021

Yes

24.06.2024

Mis Bharat Int Udyog,

Vill- Amwan Bujurg |
Post- Kuber Asthan,
Tehsil- Padrauna,
Rushinaga:

15072021

Yes

24.06 2024

3368

M’s Jai Maa Vindwasini Int Udyog,

Vill- Jamuniya
Mahuvawa, Post-
Kuber Asthan, TehsiH
Padrauna,

K

Kushinagar

1507 2021

24.06.2024

146
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NOC for Extubiiment Coment Statin
T 7 3 7: 3 0 7 ¥ 7
L) Namme of the Brick Kin | Tocation (Village/ Disrict Froduction | Vewr of Panchuyd | State PCB | OviSaph | CTE/CTO [NOC for owe of [E-C (in Ra) | Reference | Closure arder | Prosecution | EC/ Prosecation
“Tehil/ District) Copacity Depp. byUPPCE | wilhy  [mpcsed/ | made for | (when isued/ | faunched
(per day) Revenve  [recovered [rocovery of | effocted) | (whetber | pending wich PCB.
Authorttes [(with dates) | EC pending/ | (HOQ) for spproval
decided) further action (with
dute of
approval)
11267 UM Brichs Py [V Moy - Posh- Kuber Asthan, Tehath- Packsurs, Kushinagar 20000 2003 No No No No No No NA. 15.07.2021 No No
inagar
11268 [Wh Bharstine Udyog, T Sinein PK P e TN [ 18000 2004 No No No o No No NA | 1so720m No No
auny, Kushinaga
11269 IS0l hea Vindwsind It Udyor, [FRPISGMES BAs, Pock Kihar Ay Tl Kushinagar 20000 2005 No No No No o No. nA | 1s07.20m No No
b i
1270 IM/s M.S. int Udyog, VIll- & Post- Kollasawa Bujurg, Tehsil- Kaslya, Kushinagar Kushnagar 20000 2005 No No No No No No NA. 15.07.2021 No No
1Han M/ 1.8.8. Int Udyog (Old Name M/s LB M. Vill- Mahuswa Bujurg, Post- Karkhana Mahuawa, Tehsil- Kushinagar 20000 2001 No No No. No No. No NA. 15.07.2021 No No
int Udvog), (ushinagar 2 D
num /s 5.B. Marks It Udvoq. V- Khurdar Gungapart, oo Skptie, Tehes: Keei, Kushinagar 20000 2002 No No No No No No NA 1507 2021 No No
inagar
1127y RSk and Sorm, VO Myt Pac, Post- Bt Bulyms, Tofal Tamtaninl. Kushinagar 20000 200 No No No. No No No NA 15.07.200 No No
inagar
1274 /s Maa Jagjest nt Udyog. VOB- Roudi Kk omive Racs, a4 mppucienis Kushinagar 20000 2001 No No. No No. Na No. NA 15,07 2021 No No
- v Tambuicy Kb
1275 [M/s Singh and Sons Bricks Fleld V- Konwe Tuhmmper, Raus: W7 BTN Kushinagar 20000 2004 No No No No No No NA, 15.07.2021 No No
- {Tamkuhiral, Kushinagar
11276 /8 B ek Fiald, Vib- Blar Bujurg, Post- Pat n, Tehal-Tarthubival, Kushvnagar 20000 2001 No No No Ne. No No NA 15.07.2021 No No
mn A Sl o Lidyog, YOS o ol L, A= TSN Kushinagar 20000 2002 No No No No. No No NA 15.07.2021 No No
Tia7s MRS R Bricks e, [Vl Busdila, Post- Laxripur Babu, Tahai- Tamkaeal, Iy ey ey = 2 5 T = = " | i o o
natar
12719 W Dunpin Utives. VRS S0 Povt: Molnper & e ot Kushwnagar 20000 2001 No No No Ne No No NA 15.07.2021 No No
nagar
11280 IS e Uoveg, Ul Suth Bupung; Pose: Shivpwr, Tohet- Padvauna, Kushinagar 20000 2002 No No No No No. No NA. 15.07.2021 No No
inagar
1138} [WeE S Makahnt Udyog, IR DB Fmpui Sty POl R AN Tt Kushinagar 20000 200 No No No o No o Na | 150720m No No
11282 [M/s Malik Bricks Fiald, [Vill- Pareghar, Fazil Nagar, Tehsil- Kasia, Kushinagar Kushinagar 20000 2003 No No. No. No. No. No NA 15.07.2021 No No
11283 [WUs Rasaudhan int Udyog. U Pty e Mopht TohethHaa, Kushiragar Kushinagar 20000 2003 No No Ne No No No NA 15.07.2021 No No
Ti284 W . Sukraul, Tehai- Kasia, Kushinagar Kushinagar 20000 2003 No No No. No. No No WA 15.07.2021 No No.
11285 [M/s Moniya Khatoon int Udyog |, Vill- Mathauli, Tehsil- Hata, Kushinagar Kushinagar 20000 2004 No No No No. No No NA 15.07.2021 No. No
11286 [W/s Kol Traders, Vil Sukraul Tehai Hata, Koshinagar Kushinagar 20000 2001 No No No No No No NA_| 507202 No No
11287 Azl s Kushinagar 20000 2001 No No No No o No NA 15.07.201 No No
11288 M/s Giriraj Singh BKO Ieﬁ Fardaha, Mathauli Bazar, Tehsil- Hata, Kushinagar Kushi 20000 2002 No No. No No No No NA 15.07.2021 No No
T35 : Tehall Hats, Kshinagar Kushinagar 20000 2005 o o No o o Vo NA | sorzear No o
[M/s Aman Int Udyog, Vill- Mohanpur, Post- Pakdi,Tehsil- Hata, Kushinagar Kushinagar 20000 2002 o No No. No No No. N 15.07.2021 pending o
11291 [M/s Maa Ambey Int Udyog, Katya Kanthkulya, Kushinagar, Kushinagar Kushinagar 20000 2002 o No No. No No. No NA. 15.07.2021 o
11292 [W/s Yadav nt Ucvog. VIl & Post-Gurwallys, TehsitTamkuhira], Kushimagar Kushinagar 20000 2008 o No [ o No No 07,2021 N
11293 3 Vil Semra, Hardopatti, Tehail Hata, Kushinagar Kushinagar 20000 2003 No No. No No No. ¥ ,07.2021 o o
11294 [W/ 1751 Udyos. Vil Sathiyay, Tohsi Katia, Fushinagar Kushinagar 20000 2000 o No No o 3 o A 072021 g
11295 [M/s Jai Prakash Singh BKO, Vill- Bandarpur, Tehsil- Padrauna, Kushinagar Kushinagar 18000 2001 lo No No No o No .07.2021
1iafis M S Balintoyeg: AR R g, P S S sthnpur, Tt Kushinagar 20000 200 No No No o No No NA | 10720 No No
197 [P tuave, AV SRR B H gl Tt Tk Kushinagar 20000 200 No No Ne No No No NA 15072021 No No
11298 M S5 ok gy {5\‘:— Shrirom M‘-.“; F.:T- Kishundevpur, Teheit Kushinagar 20000 2003 No No No No No No NA 15.07.2021 No No
11299 IM/s M.5.0. Marka Int Udyog, Vill- Kumauta, Post- Busdila, Tebsil- Kasia, Kushinagar Kushinagar 20000 2004 No No No ™ Ne No NA 15.07.2021 No No
1300 [M/s S P. Bricks Fleld, Vil Sukraull Lamha Tola, Past- Sukrauli, Tehsil- Hata, Kushinagar 20000 2008 No No No Ne No No NA 15.07.2021 No No
ragar
11301 frosts.etame :ML AM""‘:‘"’ T O Kushinagar 20000 2005 No No No. Ne No No. NA 15,07.2021 No No
-
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915

S. No.

Name of the
Brick Kiln

Location
(Village/
Tehsil/
District)

District

Date of
Clouser order

Status of Brick Klin During

Inspection

Closed
(Yes/No)

Date of
Verification

_ Remarks

3293

M/s Laxmi Int Udyog.

Vill- Khajhawa, Post-
Sakrauli, Tehsil-
Hata, Kushinagar

Kushinagar

15.07.2021

Yes

19.06.2024

3294

M/s SP.G. Int Udyog.

Vill- Shriram Patti,
Tahsil- Tamkuhiraj,
Kushi;

Kushinagar

15.07.2021

19.06.2024

3265

M/s Maa Ambey Int Udyog,

Vill- Karmaha, Post
& Tehsil- Hata,

Kushinagar

Kushinagar

15.07.2021

19.06 2024

329

M's Rajendra Yadav BKO,

Vill- Farna, Post-
Ramkola, Tehsil-
Padrauna,

Kushinagar

Kushinagar

15.07.2021

19.06.2024

M's Deepak Kumar Singh BKO,

Vill- Rudwaliya,
Post- Karkhana
Mahua, Tehsil-Kasia,

Kushi

Kushinagar

15.07.2021

19.06.2024

3298

M/s Khetan Int Udyog,

Vili- Bankata, Post-
Mothi Chak, Tehsil-

_Hata, Kushinagar _

Kushinagar

15.07.2021

19.06.2024

M's Baba Bricks Field,

Vill- Gulelha, Post-
Harka, Tehsil-
Padrauna,

Kushin:

Kushinagar

15.07.2021

Yes

19.06.2024

3300

M/s Shyam Int Udyog,

Vill- Padri Mahuiya,
Tehsil- Hata,
Kushinagar

Kushinagar

15.07.2021

Yes

19.06.2024

3301

M/s Ramakant BKO,

Vill- Lohepar (Mall
Tola), Post- Mathauli
Bazar, Tehsil Hata,
Kushinagar

Kushinagar

15.07.2021

19.06.2024

3302

M/s Vinod Int

Udyog, Vill- Kotwa,

Post- Bihar, Bujurg,

Tehsil- Tamkuhiraj,
Kushi

Kushinagar

15.07.2021

Yes

19.06 2024

3303

M/s M P. Ing Udyog,

Vill- Arwan,
Sofiganj, Fazil
Nagar, Tehsil- Kasia,

Kushin,

Kushinagar

15.07.2021

19.06.2024

3304

M/s Yaday Int Udyog,

Vill-Baldiha, Post-
Padrauna, Teh-
Padrauna,

Kushi

Kushinagar

15.07.2021

Yes

19.06.2024

3305

M/s Ajay Kumar Rai BKO,

Vill- Sohsa Patti,
Post- Kurmauta,
Tehsil- Hata,
Kushinagar

Kushinagar

15.07.2021

Yes

19.06.2024

3306

M/s JDM. Int Udyog,

Vill- Deoria Tola,
Horilapur, Tehsil-
Padrauna,

Kushif

Kushinagar

15.07.2021

Yes

19.06.2024

3307

M/s F.S. Int Udyog,

e
Vill- Sakhauli, Post-
Ahirauli, Tehsil-
Kushi

Kushinagar

15.07.2021

Yes

19.06.2024

3308

M/s DKY. Int Udyog,

Vill- Khajhwa, Post-
Hata, Tehsil- Hata,
Kushinagar

Kushinagar

15.07.2021

19.06.2024

3309

M/s Kalika Enterprieses,

Vill and Post- Madar
Vindwaliya, Tehsil-
Padrauna,
Kushinagar

Kushinagar

15.07.2021

19.06.2024

3310

M/s RP.G. Int Nirmata,

Vill- Busdila
Pandey, Tehsil-
Kasia, Kushinagar

Kushinagar

15072021

19.06.2024

3311

M/s Rakesh Int Bhatta,

Vill- Nautan Hardo,
Post- Kuber Asthan,
Tehsil- Kasia,
Kushinagar

Kushinagar

15072021

Yes

19.06.2024

3312

M/s Ganesh Int Udyog,

Vill- Aktha, Post-
Mathauli Bazar,
Tehsil- Hata,

Kushinagar

Kushinagar

15.07.2021

Yes

19.06.2024

143
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NOC for Extabiihment Coment Stutin Status of Action Taken on defaulter Brick Kilns
T ) 3 T 3 % B W 0 0] 5
SN Name of the Brick Kiln Tocation (Village! Disrict Production | Vear of Fanchays | State PCB | OMISwpply | CTR/CTO [NOC for e of [E-€ (m Re) | Relerwmce | Chmure order | Prosecuion | EC/ Prosecution
3 Tehsil/ District) Capacity Deppt. by UPPCH woll by (Inipned / e for | (when bsued/ | Bunched recunmendations
L& (per duy) Revene —frecovered — |recovery of [ effected) (whether pending with PCB
. Authorttes [(withdutes) | BC pending/ | (HO) for
decided) | Murther action (with
date of
Tecommendation’
wppeoval)
{13 e tses o Pk, [V Gulelha, Post-Harka, Tehai Padrauna, Kushinagar Kushinagar 20000 2001 No No No No No No. NA | asera0n No No
11108 [Ws Shyam it Udyor, [V Padt Mahiya, Tebai Fata, Kushinagar Kushinagar 70000 2000 No No No [ No o WA | 1507201 No. No
[ W75 Ramakant %0 >
Ty VS Pesain B T:_"'l’.“"&'"”‘"“"" A S AT, Kushinagar 20000 200 No No No No No No NA | aso720m No No
nagar
11200 MW Vinod st VOveR, Yei Ketow; Rosk: B DT, THR- Kushinagar 20000 200 No No No No No No na | 1sor20m No No
11201 [WeMP-Ing Udyog. :3vmei ol ok g T o [ra— 20000 2003 No No No o No No na | 1serzem No No
ushigar
[W7a Yadaw ot Udyor, Vil-Baldiha, Post Padrauna, Tah-Padraums, Kushinagar T e = = o ™ P r” = | soan e %
(W7 Ajay Kumar Rl 8K, Vil Sahes Patt, Post- Kurmauts, Tehal- Rata, Kushinagar] e = = = = = ™ = e =% =
11204 PRSI N, W DGAGETSN Raryi awl PSS g Kushinagar 20000 2008 No No No No No No NA 15.07.2001 No No
11205 /s 5. int Udyo. Vi Sakhau Post. ANiraul Tehai Hata, Kushinagar Kushnagar 20000 2004 No Vo No o Yo o NA__| 1so7z0n1 No No
11206 [M/5 BXY.int Udvoa, Vil Kraihw, Post Rata, ehsi Hata, Kushinagar ashnagar 20000 2009 No o o o No o NA_ | 1so7z0m1 No No
207 [V Falia Evrprieses. Vil and Post- iadar Vindwala, Tehal Padrauna, e FEE = = = = e = = ] (S == =
inagar
11208 :;& R S Py o T Ve Kishnagar 30000 2001 o o o o No N WA | isoraen No No
11209 [MA i D DI, f ¥ = Kushinagar 20000 2001 No No No No No No NA 1507201 No No
ushimagar
11210 [/ Ganeshire Ueves. Vi Aktha, Port- Mathaul Bazar, Tehal- Fata, Kuainagar —— o = = - - o o = e = 2z
TIZ11 [Wa Fardey it Udvor, [T Goona Patts, Tehal Hata, Kushinagar Kashnagar 20000 2002 No o No o o No NA__| 1sorzon No No
11212 MV Malk ot Udrog, Vil Parewatad, Faridour, Abiraull Bazar, Tehail Kasta, T e pewTy % = o @ & =5 i ) S s
11213 [V T Bk Comruction, Vil- Desliy Nagar Urf Kurwa. Tehait Kasia, Kashinagar P o . e 3 e v 3 = Sk w ™
/s Karmal it Udvos, Vil Sonha, Post- Ramkola, Tehai- Padauns, Kushinagar e PR = % . = = = R R % N
T1215 [Wa Nestars Bubey Tt Udyog Vil Durvar Sawan Patt, Tl Kaslya, Kishinagar Kashnagar 30000 001 No o o o No No NA__| isorzoa1 No No
11214 [ NS MEEh RN, RO RN TR Kushinagar 20000 2004 No No. No No No No na | 1sor20m No No
T1217 [Ws Alahan rt Udyos. [V Kotws, Tehsil TamkuhiRa], Kushimagar Kashnagar 20000 2001 No o No No o No NA__| 15072021 No No
] | inm— [V I Ok BTN Bl Kushinagar 20000 2001 No No No o No No na | asorzom No No
W7 Saraswati int Udvoe, [Vl Buscla Niahant, Post-Farmaa, Tehai Tamkchira, e — po o = o = o = R e N
hinagar. . g
{120 B Lidvos, VS o W By Tt Thon Ny, Kushinagar 18000 2003 No o No o No o NA. | 150720m No No
c
7= Wias Shakel 1t Udvog, [Vil- Mainpur, Desnapatt, Post- Mainpur, Tehai Kasa, i 2805 0 o = e % e & Ao e o No
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11225 [VW/s Rol Kumar Brick Feld, Tand Post- Somil Tehslk Captaingn, Kushinagar Washinagar 00 2005 No No No No. No No NA__| 15073021 No No
J1226 [WeARY W Udyce, EVRBIOUEK NS ol PRSteT SNt TOHMEE R tabinagar Kushnagar 20000 No No No No No No nA | 1so720m No No
1z MBI e [t Ce g Pt T i Kushinagar 20000 2001 No No No No No No nA | 1sorz0m No No
11225 [V Ohrampal Singh i Uyor. Vil Siktiya, Gaderipat, Post- Langd: TehallHata, Kushinagar 20000 200 No No No No No No Na | 1so720m No No
11220 [Ws Shamaudaim BV, [Vil- Aktaha, Post- Mathaul, Tahal-Hata, Kushinagar Kushnagar 20000 2002 No o No o o o WA | 1072001 No No
11230 |M/s M.LS Brick Field | Vil-Saraya, Padrauna, Kushinagar Kushinagar 20000 2003 No No No No No No NA 15.07.201 No No
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